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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

OA NO. 122 /2026
IN THE MATTER OF

Shakil Saifi & Ors Applicants
Versus

State of Uttar Pradesh & Ors Respondents

ADDITIONAL AFFIDAVIT FOR PLACING ON RECORD RTI
REPLY DATED 12.02.2026 RECEIVED FROM OFFICE OF DEPUTY
COMMISSIONER GRAMEEN COMMISSIONERATE GHAZIABAD.

Most Respectfully Showeth:

1. That the Applicant no.1 along with other Applicants has filed
Original Application no. 122 of 2026 and the same is listed on
25.03.2026 for hearing before the Hon’ble Tribunal.

2. That after filing of the said Application the Applicant no.1 received
the RTI reply dated 12.02.2026 from Office of Deputy
Commissioner Grameen Commissionerate Ghaziabad wherein

facts related to the subject matter issue has been stated.

The copy of the RTI Application dated 16.01.2026 and the
reply dated 12.02.2026 is annexed as ANNEXURE A/22 (colly).
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PRAYER

It is therefore humbly prayed before the Hon’ble Tribunal to kindly
take on record the RTI reply dated 12.02.2026 received from Office

of Deputy Commissioner Grameen Commissionerate Ghaziabad.

Dated. 24.03.2026

N

S AN

Applicant no.1
Shakil Saifi

Through

Al

Counsel
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH NEW DELHI

OA NO._____ /2026

IN THE MATTER OF

Shakil Saifi & Ors

State of Uttar Pradesh & Ors

Applicants
Versus

Respondents

AFFIDAVIT

1, Shakil Saifi S/o Sharif Saifi aged about 40 years R/o House no.61
Sunita Vihar, Loni Dehat P.O. Loni District Ghaziabad Uttar Pradesh
201102 do hereby solemnly affirm and declare as under:

w

. That I am the Applicant in the Originai Application and weii being

and acquainted with facts and circumstances of the case and thus
competent to swear this affidavit.

. That the accompanying Additional Affidavit seeking placing of RTI

documents on record has heen drafted by my counsel under my
instructions and contents thereof have been read over and
explained to me in my vernacular which are true and correct to
my knowledge, the contents thereof may kindly be read as part
and parcel to this affidavit also and not repeated herein.

. The contenis as siated above are true and correct o my

knowledge and belief. -
T

DEPQNENT
Verification
It is verified at on that the contents of the present
Affidavit are true and correct and nothing has been conce_a{d

therefrom.

DEPONENT

A \J\t\?\lﬂh-

Mehar Chand g0
Ghazidhad Renn e 13418

Qjﬁ\l@f 4‘
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c)

d)

6
189 ANNEXURE A/22 (colly)

l6—0l-102
fo, ~6-43.2025.
he Public Informatign Officer/District Magistrate

Ghaziabad Ray Nagar, Ghaziabaq,

LIEtar Prages|, JO100y
Phone - 5. 120-28244 18 dmghagpje

suB: d th
Right :f:rﬂn-unn :: ::t-;;:l;.. 6(1) seeking information undear the

The Applicant is Seeking the fn|l-l:ming infarmation from this Office

A firecracker explosion Occurred on 23.09.2023 at a factory/Unit run by
PeErsons named Rahish Abmad Urt Ratishu S/o Lasek and Sharik S/o Asgar, at

@ House near pan; Tanki, Police Chowki Roop Nagar, ps Loni, District
Ghaziabaa, (Reference. pig No. 791 of 202y PS Loni District Ghaziabad). In

the sajdg ‘neident 7 persons died and severa| Bthers got njured. Whether the
sald factory/Unit has been granteg License unde; the Explosives Act 1HB4Y

factory rup by Rahish Ahmag
Urf Rahishy 5/0 Laeek and Sharik S/0 Asgar under Police Station Loni, District

Who were the persons died ang njured in the Nirecracker explosion ooeurreg
on 23.09.2023 @ the factory/unit mun by a persong famed Rahish  Anmag
Lirf Rahishy 5/0 Laeek and Sharik S/g Asgar, al a House near Pani Wi Tanki,
Palice Chowki Roop Nagar, PS Loni, District Ghaziabad ?

Whether any compensation/financial assistance has been Provided by the
Govt/District Magistrate to the family of deceased BErsons and to the injured
persons, ?

Please provide the above infarmation within 15 days from the receipt of
information.

That the Applicant is attaching the fee of Rs 10/~ through Postal Order

no. 3424 yg dated I | 2L In favour of PlO/District Magistrate. The 7 [
\Applicant undertakes te provide the requis:te fee ag directed by this Offic 4 Q@?—J;
B N

Rajiya Begam
W/o Mohd Sareef Saife,
House No, 201,
Near Pani ki Tanki Roop Nagar,
Loni Dehat, Ghaziabad
Uttar Pradesh 201102

M. B4y EcdB 7 uy
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e & 6 om0 F e @ iR sififreT & srrTa sTdeRvATe STdtet T
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BRAFIE 17

' IR 31T S U § FE el & oY T iR rftf B arT 19(1) & €
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Rrye & fér 353/05 (60)/2026 et 20/01/2026 STATeAT 2T oy oAt
o e Framed- wodo fre arY 6t S g @t moaTE greT A #T

a@mmﬁmzoosé?mnrﬁnéwﬁrmaﬁ%-

1. R 23.09.2023 zﬁrmmzﬁrﬁmﬁﬁﬁ;@wgwanagmeﬁ

Ryt Explosive Act 1884 @ sferfier arTE OTH AT el

2. WW%EWWW%W%%#TW%W/

5. P 23.09,2023 1 g FEAT 4 1. orehe ot e 2. oreer G AT
3. g geT 4rhret 4. T et T 5. fiar ot @, 6. FRE T
fopRIoT 7 7. iyafoar et foror 21 75 B AT o

4. wwwwmeﬁﬁﬁ%‘f@

% Hfehe

eITITede]
DI iEin
Hiygve miormE
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